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CoNsrRUCDON OF BtllLDlNO BY NEWS-
PAPERS IN DEUU 

·536. SHRI KANWAR LAL GUPTA: 
WiD the MiDister of FINANCE be pleased 
to llate: 

(a) wbether Government are aware that 
some of the daily Newspapers bave COD5-
tru.ted or are constructing big buildings 
on Babadur Shah Zafar Marg, New Delhi, 
after taking loans from the banks 01" 
from GoverDml:nt; and 

(b) if so, the IUIIIIa of such Newspapers, 
the amount of loan and the name of the 
gauranlor or the detailt of security against 
wbich loans bave been taken? 

1HE DBPUIY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRJ 
MORARJI DESAI): (a) and (b). No 
loans have been given by Government for 
the construction of buildings by newspapers 
in Delhi. According to the practices and 
llSlljleS customary among bankers, the 
banks do not divulge infonnation relating 
to the affairs of their constituents. How-
ever. the names of the newspapers who 
have been allotted land on Bahadur Shah 
Zafar Marg are as lIDcicr:-

Indian Express 
Tunef of India 
Patriot 
Pratap 
National Herald 
Milap 
Tej 

HALDiA-BAltAuNJ PIPE Loo! 
"538. SHRI S. C. SAMANTA: Will the 

Miaister of PETROLEUM AND CHBMI-
CALS be pleased to rew to the replies 
given to Starred Question Nos. 211 and 
212 on the lsI 1une, 1967 and state: 

<a) whether all the caRs ~ianfing 
Halma-Barauni Pipeline peading in Cal-
cutta High Court have been disposed of; 
and 

(b) if so, the amount of compensation 
paid to the owners of collieries in the 
Rauipnj coal-field area? 

1HE MINISTER OF PETROLEUM 
AND CHEMICALS AND SOCIAL WEI..-
FAIU! (SHRJ ASOKA MEHTA): 
(a> Yes, Sir. 

(b) No compensation has been paid so 
far. A copy of the judpnent bas not yet 

been made a.WJab1e by the Calcutta Hish 
Court. 

PENDING INCOMI\o-TAX CAsEs 

·'39. SHR) SARlOO PANDEY: Will 
the Minister of FINANCE be plc85ed to 
ttate : 

(a) whether it is a fact that at the cDd 
of the assessment year 1965166, the num-
ber of incollK.-tax cases pending was about 
21.7 lakhs; and 

(b) the action, if any, taken by Govern-
ment on the recommendation of the Tyagi 
Committee on Direct Taxes on small in-
come cases? 

THE DEPUIY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARlI DESAI): <a) The No. of .. 
sessments pending fOl" disposal on 31-3-1966 
was 21, 69, 529_ 

(b) The recommendation of the Tyagi 
Committee on Direct T8lU:S was aa:epted 
by the Government and instructioas _re 
iSsued for disposal of small income cases 
in October, 1960. 

SnmtE BY EMPLOYEES OF POST GuDu.t.TE 
INSTI"TU11!, OP MEDICAL ~TJOH AIm 

ltB5Iwu:H, CB.umIGADr 

-.540. SHR) SHR) CHAND GOEL : 
Will Ihe MiDister of HEALl1I. FAMILY 
PANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact that Class m 
and class IV employees· of the Poet Gradu-
ate Inttitute of Medical Education and 
Ilesearch, Chandigarh have gone on a aene-
ral strike; 

(b) wbether it is also a fact that all 
the 7'0 beds of the Institute ba.,. been 
left UDaltended; and 

(c) if so, the steps taken by Govem-
ment or proposed to be taken to _ the 
situatiOn ? 

THE DEPUIY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to 
(c). Yes, Sir. The Class m and C1ass IV 
employees of the POIlt Graduate Institute 
of Medical Education and R.esearch, 
Chandigarh, weat on one day's strike. on 
the 16th November, 1967. They did DOl 
attend to the HoIpital beds on that day. 




